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MR. CHAIRMAN: The House stands adjourned to meet at 2.00 p.m., today.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https ://sansad.in/rs/debates/officials |

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair

GOVERNMENT BILLS
$The Protection of Interests in Aircraft Objects Bill, 2025- Conta.
MR. DEPUTY CHAIRMAN: Now, further consideration of the Motion for consideration

of the Protection of Interests in Aircraft Objects Bill, 2025 moved by Shri Kinjarapu
Rammohan Naidu on the 28" March, 2025. HIF-TI HSTI HHR 11

® Further discussion continued on a motion moved on 28.03.2025.
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it dora PHR =T (fégr\f) 3R IYFHTULT HBIGd, The Protection of Interests in
Aircraft Objects Bill, 2025 U® dgd &I important Bill &, i < H 9gd AR
TIRATEYT & 3R T perception & fh T T SIS WIITHR & ol 8, STafdp BRI
90% TIRSHIHCH eliol UR &l STl & 0] Adeld Ig & [ TIRATSH & UTd IMfehiem
9T 31a+Y 2T BT, Sfed o 399 fAHTHI BT il Buf~al I fhx1U o= ol 81 J TR
3IRRCS, BHTBIT, a5 3R YR S ST W 71 UIRGHIUCH Bl oils] IR ol 37Tl
g1 I8 |81 1l 2 3iR right reason ¥ 21 BATS STETS WRIGHT U 984 g faxiig i
gl IE TINCET b U Ud challenging investment BIdT &1 ST, TR 320, SIS
777, 787 IR 737 B BIAT 700 BRI W 1,100 BRI UY b Bkl ©l Tal 9gd ARI
TIRATSY d¢ 81 s, S9d1 I fhar M1, «dfed 9 fbx &g 81 718 iR 39 a1 &
TIRATSN 21 TR ST 3R ST & aretmar 819 60% A SITET IRR TH & TIRATSH
% UTH B 3R largely 81 YR AT Bl bR ek &l YIRS & oI leasing Th
CENMCETL RG] %\r, Fifh s?TﬁI primary investment I g+ § Feradl e § 8k
GIFT City 3T SfIfSRT U=l BT 10 |TeT & foTg o) H g H Il 21 GIFT City 3141
TSR H AT 21 DGCA T GIFT City ¥ registered leasers ®I fIH @ilel U= o+ AT
"a'rtﬂ?f B H prior approval I v 31 81 To some extent, this has worked. Since 2019,
more than 26 aircraft leasing entities including some global players have been

registered there. However, only a handful of these established have actually engaged
in leasing transaction. ?Fﬁv_rf, 3ld G¥hX g9 RIfe & IgaT CIEG] %, J1f YRT BT
AT SIS 8131 fRgeh AI-Tehi & TIRaY 3HR 12Tl & fofQ 3fTehyeh a1 |eh | This Bil
gives the lessor something they have wanted for years. Leasers &I RER SISIRSEEE
o7 b oFR o fhd) TS B I\ fhvTT IR < & 3R I8 TIRarsH faarferar &1
STTY, AT S9! I8l | 9 FdhTe # 9gd a1 IgH oW SITaT 7 iR S9! 31
AT 999 U & oY ofTel #iex 9gd idT 8IdT 9T, ST {6 98l Kingfisher, Jet
Airways and Go First Airlines & AT gATl IHH leasers AU fIHTI BT a9 TE1 of
qTq| EH AT TIRUICH TR SEd o & I8 U a1 # wird G gidl off, Rifd 9
tribunal § STTd &1 3R STH ofd T8I db T A8l 81 UTdT AT 59 7Y A9 & =
& 9IS IR Bl TR f[Shlee BRI B, dl leaser hddl &1 HelH & WidR 79T
foa™ 919 of IhdT 21§96 T, et ¥ faare # tribunal T SR A TS HIS
A} STRIT ST AT B

WX, Y31 399 U gUice 339G A- o 1 leasing Bl Aee W QARETST U 99
Hol F T 2 3R 37T leasing TAR BT I1RH ATHR I8 o1 81 TAT T S 7 H+
He] o Shean 9 41 90 TR¥C @i oflsf R ol §% o, I d HH WG] TS & 6 |qid
Tgel, 2019 & 3704 goic U9 H Hrg+w A Rex 7 fa9 leasing ST # WaeT &t
T B} o) 3R T8 HeH YRR TIRATST P o U d8dvid 3fa¥R 21 314 S
AT oISl W= o9 & g gaR <@l o) R 18T X8 o, o b U dF-9R
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HEIST &, S8l ¥ d 39 PR MM 81 g 9RA H T YIRers U 'xe] fa|m
SIS ISR W TIHT o Febell 7, FTHA S72 1T H BT 3R e Fac=dT [Hell|
S AN, ST Y [I89 &, R 59 aoig A, Riifd Jgl UR g hi¥fferc! Tl o,
oy ool ATdl grargcs fhired R gfaus afder I (AWG) 7 &SRl & fery
DHH GRET b BRI AR Bl IS Bl 85 R¥b H SISTUS DY g 27|

SHPT 3R YT ol o AR TIRATST & folq <SR =11 98 #8181 14|
319 48 ] 811 & A1 .. DY 6l).. AWG T 4R Bl ST Bl Aifeaw Rep
RS H R A qde &R fQI1 81 519 I8 [4e8yes B g S, A1 9 B
ST 3R AT 98”81 QI AfhT H A3 S ¥ U 91 SiRe] oAl argd, for

instance, European banks support the leasing business in Ireland; similarly, the

Government-owned Temasek Holdings and Singaporean banks support leasing from
Singapore. HIRA H §4 TIRE &I Blg YL eI &, Rifb §b [T I ST fbeil Y
ST Bl A S H reluctant I&AT 81 $9®T IRV I8 7 6 GIFT RSl (Gujarat
International Finance Tec-City) H BT DR T lessor Bl I faqell e ur ¥R &=
el gl $9fely, $9 W faarR &= =1fev f& IfS financial institutions  THIT &R
AHd B, ...(HHT B TAY)... AT IS VBRI BT

H U e 31U+l 91 FHT STl 31d, R I8 Al ddh-1d! §1d & Sif 31
et AT 2 &, <fh § f[8R W o7l § 3R 981 & o4 ¢ 98d A8dqul ol ST IR &
gofc W IMERUIY fad #3 St 7 Ue+T & U Udh Y hies S WRUIE &I
Y BT 5 IS IHD!T ATBI dTcehlel BIsTel Heh I IR BT Y 8l SI1dl, Al I
feR & folt 9gd AYSRI BN aqE § 8R4 3 W qu w0 ¥ SRR
AR YIRAIC & 2| T H U B, <ifdhT 98 YRI IRE haed el &, 3R gel
& 9T <1 & 81 81, Dl gl I7d |l T8I &1 SRH 3R YfUrr, g9l GIRUIS Yeb A1
announce BT | SRH HaRd &, oifdbl QT 379 Teb haelel 8l 81 Url 2l
(T B T, S 5 A1 Sy =] B g1 Y, I I8 98 ST B SR
UIRUIC Ueh ol GIRUIC AIad §3Tl &l qRHAl S 7 a8f 3R 9 Afrggor o
UfshaT 3[H B &1 & 3R I AlYd BT AR W IR AT 317 8 [ 39 AR
TIRUIC "IYd {1 Syl afe 39 IR f9aR B 39 Big-d o (&1 919, d1 I8 3rdd
ATHETIS BT

qgd-9gd g=gdrq |

21l ITAHUTI: 57 AaT+ig HETe oC qrFas|

SHRI SADANAND MHALU SHET TANAVADE (Goa): Mr. Deputy Chairman, Sir, |
stand before this House today to extend my support for the Protection of Interest in
Aircraft Objects Bill 2025 and to emphasize its significance to India's aviation sector.
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Sir, this Bill seeks to provide legal backing to the Convention of International Interest
in Mobile Equipment, Cape Town Convention 2001, and its Protocol on Matters
Specific to Aircraft Equipment, ensuring their enforceability within our jurisdiction. |
would like to add that, while India signed the Cape Town Convention in 2008, the
absence of ratification has so far prevented its provisions from being legally binding.
Therefore, the introduction of this Bill will legally enact the Cape Town Convention in
India. It marks a crucial step towards addressing this gap, strengthening investors'
confidence, and enhancing India's global standing in the aviation sector.

As one of the world's largest growing aviation markets, India's air travel sector
has experienced rapid growth, with an estimated market size of $13.89 billion in 2024,
expected to reach $26.8 billion by 2030. This growth has led to aircraft leasing
becoming an important aspect of the Indian aviation industry. It is a practice in which
airlines and aviation operators rent aircraft from leasing companies rather than
purchasing them.

To date, India lacks specific laws dealing with aircraft leasing and financing of
airplanes, which may involve different countries. With this new law, airplanes will be
available at competitive rates to airlines and aviation operations. Currently, lessors
face higher risks in India due to uncertainties in repossession rights, in case an airline
defaults on payment. This risk forces lessors to charge higher risk premiums, adding
extra costs to cover potential losses, making leasing more expensive for Indian
airlines. These higher leasing costs are ultimately passed on to passengers in the form
of higher airfares. Therefore, if the Bill is passed in Parliament, it will ratify the Cape
Town Convention, automatically guaranteeing the rights of lessors to repossess their
leased equipment, such as airframes, aircraft engines, and helicopters. This will bring
down the cost of risk premium.

Sir, this Bill seeks to enhance the leasing framework in India, in line with
international standards. Through this legislation, costs are expected to decrease,
accessibility to air travel will improve, and investment will be attracted, as India
anticipates a surge in aircraft acquisition. Over 1,000 new aircraft by the end of this
decade will further make air travel more affordable for the people of our country.

Sir, as a representative from Goa, | would say that Goa, which is a tourist
destination, sees increasing footfall each year. | cannot overstate the importance of
the Bill. During peak season, we all know that air fares skyrocket, making travel
unaffordable not only for tourists but also for Goa’s local residents who rely on air
travel for work, medical needs, education and family visits. | believe, Sir, the high cost
of leasing aircraft along with limited availability directly contributes to these inflated air
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fares. Sir, an essential aspect of this Bill is its provision for financial transparency and
accountability. The proposed legislation mandates that debtors must maintain and
submit records of dues related to the ownership or use of an aircraft or aircraft object
to the Directorate General of Civil Aviation. This requirement will ensure that leasing
transactions remain transparent, preventing dispute over unpaid dues and fostering
greater confidence among lessors, creditors and regulatory bodies.

Sir, from 2014, after Modi Government came to power, there is more
development in all sectors including civil aviation. 37X &H é@f, dl the total number
of airports in India were 74 before 2014. 314! g} <2 H 150 TIRUICH I &1 Goa s a
very small State with a population of around 16 or 17 lakhs. AT § @T@Eﬁ gl
North Goa ¥ 3Tl © 3R South Goa H 3Tl Bl Passengers’ growth é‘@, ar
Passengers’ growth from January, 2024, to December, 2024, was 161 million as
against 152 million during the previous year. That is, there is a growth of 6.1 per cent.
The number of aircraft for scheduled operation has increased from 400 in 2014 to 836
as on 28.2.2025. Through Regional Connectivity Service, that is, RCS-UDAN, BT%’ 97
T 3 ANTR® - air travel has become more accessible to people, by connecting 88
airports including 13 heliports and two water aerodromes. More than 148.62 lakh
people have availed benefit of the UDAN Scheme since its inception.

The Krishi Udan Scheme H c:isi, RIS agriculture waste gIaT %\r, W 1%'1'2’
?f@f SEIG] & AT A Yz facility agricultural products & 1%'1'2’ Gl % IR IHBT BT
ST & farmers ®I 81 BT &l Operation Ganga & HATEIH A §A <1 b 9 ?Zﬁh_v[ Eal
Jg g3Il, more than 22,500 Indian nationals were safely rescued from Ukraine by
operating 90 evacuation flights from 1% February, 2022 to 11" March, 2022. 3R g4
Digi Yatra H 3@, through facial recognition technology, any traveller may pass

through various check points at the airport through paperless and contactless
processing using facial features to establish the identity. TP 24 Q?RQIE\F] ERH
BT U B 81 31 714 © b Mar T Sl /U7 §S YIRUIE &, I9 UR 4

g Haferct < TIT%; gl As regards the leasing of aircrafts, with the enables in place,
1St

from zero base in 2014 as of 31 December, 2024, 33 aircraft leasing entities have

registered in GIFT-IFSC for undertaking aircraft leasing business.

3R BH S04 BN BT Q%, Al B 1 W HTh! FoR 3R SATRT [5T14 &1 8T
2l India Re Election ICAO Council & during 41* General Assembly of ICAO, India has
been re-elected to the ICAO Council(2022-25) under Part Il comprising of countries

which make the largest contribution to the provision of facilities for international civil
air navigation.
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Ease of Doing -- “WIRHIII AT A8, 2024° U BIF & 918 Sl RB1H g3l
%\, ISP dAforerar Rerd g3l %\T, AR modernizing India’s aviation sector T o} B
GUR 31 & WY, 3R 849 o34, I I8 Sl I8 91 2, it is a very important Bill. § $HH
foTQ BHIR H3MT ST &1 SIS B g 3R FHAR YT 31 Sff Bl Wi er=are <l g

Sir, all of this tells us how meritorious this Bill is. It will provide much-needed

statutory framework to deal with the legal obstacles in the event of insolvency of an
airline company as well as make aviation financing and leasing transaction simpler and
certain. It will future improve contract enforceability and provide the creditors/lessors
with a way out to either take back the aircraft objects or have their dues paid.
Therefore, | support the Protection of Interests in Aircraft Objects Bill, 2025.

SHRI SANDOSH KUMAR P (Kerala): Thank you Mr. Deputy Chairman, Sir, for giving
me this opportunity. Sir, since we are a signatory to an important international
Convention, we have to follow the same and we have to implement it in our country.
We also have to protect the interests of passengers, creditors and all the stakeholders
related to the industry.

Sir | take this opportunity to raise a few questions/queries, through you, to the
Minister. The first thing is: Do we have any data related to the total credits of Indian
investors, namely, the banks and other financial institutions? Now we are talking
about an international obligation. Yes, of course, we have to implement the same.
But the point is that we know one gentleman who was a Member of this august House
who came to the House with the support of a former Prime Minister and who was the
leader of that Party for some time. Later on, he looted our country and its people and
he is now somewhere in London. People like Mallya and others are there. So what
about the liability created by these people? Are we going to solve this? When we talk
about international issues and international creditors, are we in a position to help our
banks to regain its own money? It is a very serious issue. So my request is that we
have to reconsider the criteria because people will come and say that we are ready to
offer airline business, and if the Government is allowing it without understanding their
capacity, then, later on, we have to pay the price for it. So please consider this
particular point. Secondly, the Civil Aviation Ministry is having a very meagre amount
as budget allocation as compared to other Ministries. Now the Director General of
Civil Aviation will have to function more. There are many duties assigned to him. So,
do you think that with this limited amount, he can perform properly? | don't think so.
So, we need to enhance the budgetary allocation also. Otherwise, the entire area is
left for private players only. The airline routes, price and everything else as has been
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pointed out to the main speakers, it is under the control of private players only. The
Aviation Ministry, in a way, is a mute spectator. It cannot dictate any company. For
example, now, when we talk about the plight of the passengers, | fear, tomorrow the
private airlines may charge us even for using washrooms. Now they are charging for
seats. Tomorrow, there is every chance of taking money from us for using
washrooms. So, this is a sorry state of affairs of the poor passengers. How you are
going to tackle these types of issues? When we all are in agreement of implementing
the international Convention, we have to take care of this. ...(Time-bell rings)...
Finally, Sir, whenever we people from Kerala stand up to talk on the Civil Aviation
Ministry, the Minister thinks that we will raise the issues related to Kannur International
Airport.

| do not want to talk much about that. So many people, so many organizations
and so many politicians have already pointed out the issues related to Kannur
International Airport. It is public money, people's money. So, political consideration
should not be there. We have every right to get it. So, please give Point-of-Call
status to Kannur International Airport. Thank you.

21 JuHrafcr: & qrg I e 21 a1 /M feTe — U] A UL UL e

SHRI A.A. RAHIM (Kerala): Sir, the Bill seeks to provide a legal framework to protect
the rights of lessors and financiers in aircraft transactions. However, this Bill should
be discussed in the broader perspective of how it affects the lives of common people.
The Union Government has already opened the Indian aviation sector to Indian
corporates. My colleague, Comrade Sandosh Kumar P, has already mentioned the
same here. Now, through this Bill, it is further opening the doors for international
corporates as well. That is my concern. The hon. Minister must clarify how this Bill is
going to benefit the common people. Air travel is becoming increasingly inaccessible
for the ordinary citizens. That is my concern. That is not only my concern, so many of
my colleagues have already mentioned the same concern in this House. A study by
Airports Council International (ACI) reveals that India has recorded the second
highest increase in domestic airfares in Asia-Pacific and West Asian regions. So,
what is the take of the Government in this regard? See, there is 43 per cent rise in
terms of fare, according to this Report. Can you imagine the plight of expatriates in
the Gulf region? As you know that we are representing Kerala, a lot of our brothers
and sisters have been working over there. Actually, can you imagine the plight of
those NRIs? They work there throughout the year and only occasionally get leave.
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Yesterday was the Eid. On holy Ramadan day, on Onam and so many other events,
they can come back to their homeland. But, unfortunately, the NRIs, the Pravasis,
cannot come even if they get leave. Even if they get leave, they cannot come due to
exorbitant hike of travel fare. So, what is the role of the Union Government? ...(T/‘me-
Bell rings).. Sir, just a minute; | have time. Can you imagine the plight of these
passengers? Another thing is that the Government is making laws in favour of
corporates, but where are the policies that protect the interest of common citizens? |
would like to flag an important report. The 356th Report of the Standing Committee
on Transport, Tourism and Culture recommended measures to control airfare and
make air travel accessible to the common man. What is the Government’s role ? What
is the Government’s take? Another thing is regarding the Kannur International Airport.
This is an issue for Kerala. You have given the Point-of-Call status to Mopa Airport in
Goa, which is a non-metro airport. ..(Time-Bell rings).. Despite all infrastructure,
they did not allow Point-of-Call status for Kannur International Airport. Hon. Minister,
please look into it.

MR. DEPUTY CHAIRMAN: Now, Shri Haris Beeran.

SHRI HARIS BEERAN (Kerala): Sir, this legislation is a very necessary legislation. |
agree to that fact. It will bring clarity for the international lessors and others on what is
to be done if there is a default. But, let us understand that this particular legislation
has been brought about not because of any foresight but under the pressure of the
crisis triggered by the insolvency of a lot of airlines, the latest being the Go First
Airlines; plus the global downgrade of India's aviation leasing environment.

Now, through you, Sir, | would like the hon. Minister to particularly note two
points. The first point is that Section 9 of the Bill states that in case of an
inconsistency between a provision of this Act and any other law, for the time being in
force, the provisions of this Act shall prevail to the extent of such inconsistency.
Now, this Bill, in fact, has been brought about because of certain provisions of the
IBC, the Insolvency and Bankruptcy Code, because once there is an Insolvency and
Bankruptcy Code proceedings, then a moratorium creeps in, and once the
moratorium is there, you would not be able to take your machines out. But, the
problem is about the IBC code. There is a provision under the IBC in Section 238.
Section 238 of the IBC says, “The provisions of this Code shall have effect
notwithstanding anything inconsistent therewith contained in any other law for the
time being in force or any instrument having effect by virtue of any such law.” So, the
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IBC says that notwithstanding any other law, the IBC will prevail. Section 9 of the
present Bill states that notwithstanding any other law, our law will prevail. Now, our
law has been brought in because of the provisions of the IBC. Therefore, | think there
is some inconsistency between the provisions of our Bill and the IBC. My suggestion
will be that you can incorporate in Section 9 of our Bill that notwithstanding anything
contained in the IBC specifically, so that you can get over this particular
inconsistency. That is my suggestion to the hon. Minister.

Now, | come to Section 9(3) of the Bill. It preserves India's sovereign right to
arrest or detain an aircraft, which is a very welcome change, but | urge the
Government to clarify how in practice this right will be exercised in the face of
aggressive international enforcement by lessors. Will Indian public sector dues and
the claims of airport operators and employees receive equal priority and swift
resolution, or will they be left struggling while aircraft are swiftly deregistered and
removed from Indian soil ?

This particular legislation is, in fact, for the purpose of the prosperity of the
airline industry. Now, for the airline industry to prosper, our airports also will have to
prosper. In Kerala, there are two airports. One is the Calicut Airport. Now, it is a time
for the Hajj pilgrims to go for Hajj. The difference in fare between the Calicut
International Airport and Kannur Airport, which is just 80 kilometers away, is Rs.
40,000. You are charging Rs. 40,000 more from the Calicut Airport. Calicut Airport is
the place where you have the Hajj Embarkation Point, Hajj terminal and everything.
Now, this particular inconsistency is because you are not allowing the wide-bodied
aircrafts to land at Calicut Airport. So also is the problem with the Kannur Airport.
Here, you can land wide-bodied aircraft, but the problem is that you do not give point
of call status over there. So, if you want the airline industry to prosper over there,
along with these legislations, | beseech the hon. Minister through you, Sir, that these
measures also should be taken. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Ravi Chandra Vaddiraju. He will speak in
Telugu.

SHRI RAVI CHANDRA VADDIRAJU (TELANGANA): “%Hon. Deputy Chairman Sir,
thank you for allowing me to speak on the Protection of Interests in Aircraft Objects

& English translation of the original speech delivered in Telugu.
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Bill, 2025. | believe this Bill represents a significant legal reform with the potential to
transform India's aviation sector. It is not merely a legal change; it is a decisive step
toward positioning India as a leader in the international aviation industry. The Bill aims
to secure the future of India's aviation sector, enhance international investors'
confidence, and make air travel more accessible to Indians.

Sir, through you, | would like to bring to the attention of this august House the
current situation of the aviation sector in India. Last year, 376.43 million passengers
traveled through Indian airports. By 2030, India is expected to become the third-
largest aviation market in the world, following the United States and China. Airlines
such as Indigo and Air India have already placed orders for over 1,000 new aircraft,
and the number of airports is projected to increase from 153 to 350. | consider this a
significant achievement, and | congratulate the hon. Aviation Minister for this
progress. However, | would like to highlight an important issue concerning
Telangana. Rajiv Gandhi International Airport (RGIA) in Hyderabad is one of the major
airports in the country, yet, there are currently no direct flights from Hyderabad to the
United States. In the financial year 2023-24, 1.02 million passengers traveled from
Hyderabad to the United States. Notably, 40 percent of passengers traveling to the
U.S. from Delhi are from Telangana and Andhra Pradesh. Unfortunately, the direct
flight service on the Chicago-Hyderabad route, which operated at 90 percent
occupancy, has been canceled. Therefore, | urge the hon. Minister to restore direct
flight services from Hyderabad to cities such as New York, Dallas, Chicago, and San
Francisco.

Sir, on behalf of the Bharat Rashtra Samithi (BRS) Party, | would like to
congratulate Shri Kinjarapu Rammohan Naidu, the hon. Minister of Civil Aviation, for
reopening the Warangal airport, which was operational until the 1980s. Sir, the
Bhadradri Kothagudem and Greenfield airports are yet to receive full approval. Land
has been acquired for the Greenfield airport at Jakranpalli, Nizamabad. Additionally,
airports should also be constructed in Ramagundam and Adilabad. Under the
leadership of Shri KCR, we have been advocating for these airports for the past ten
years. Our request to Shri Kinjarapu Ram Mohan Naidu, the hon. Minister of Civil
Aviation, is to allocate these five requested airports to Telangana during his tenure.
We believe this will contribute to the development of our State.

Shri Kinjarapu Rammohan Naidu is a popular Telugu-speaking Minister, and
we kindly request him to allocate these five requested airports to Telangana during his
tenure. These developments will significantly contribute to the progress of Telangana.
Furthermore, | would like to highlight that most students travelling to the United States

Contents Page t



[ 01 April, 2025 ] 69

are from Hyderabad and Andhra Pradesh. Therefore, | urge the Minister to restore
direct flight services from Hyderabad to the U.S. Once again, | thank the hon.
Minister for the reopening of Warangal Airport and request him to consider my request
for the other airports in Telangana. Thank you, Sir.”

MR. DEPUTY CHAIRMAN: Now, Dr. M. Thambidurai — not present. Hon. Minister,
Shri Kinjarapu Rammohan Naidu to reply to the discussion.

THE MINISTER OF CIVIL AVIATION (SHRI KINJARAPU RAMMOHAN NAIDU): Mr.
Deputy Chairman, Sir, around 16 Members have participated in the discussion on this
very important Bill, namely, the Protection of Interests in Aircraft Objects Bill, 2025. |
am glad that extensive interest has been shown by the hon. Members. | would like to
thank the hon. Members for giving suggestions and participating intensely in the
debate. The discussions were not limited to the Bill alone but more than that, and this
shows the kind of passion that the civil aviation sector is invoking in all the Members
of Parliament and also the citizens of the country.

| would like to put it on record that the kind of progress that we have achieved
in civil aviation sector in the last ten years was, definitely, not an easy task. What we
have achieved and the growth that we are seeing today was definitely not one day’s
job. Sir, | can definitely say that even though it was not one day’s job but it was the
mission of one man, who is the Prime Minister of this country, Shri Narendra Modi.
Since 2014, when he became the Prime Minister of this country, owing to the kind of
support and the kind of vision with which he has encouraged and moved civil aviation
sector in the country, we have been able to grow so much that we can now proudly
say that we are the third-largest domestic civil aviation market in the whole world.

Sir, | would like to share some numbers with the august House. | keep saying
this on every platform, including the Parliament while answering the questions and
also while attending important summits. In 2014, the total domestic passenger market
that we had in this country was 60.7 million and where do we stand today in 2024 ! It
is 161.3 million. More than double growth in the domestic passenger market! If you
add international passengers, this number was 43 million in 2014 while we are now at
66.8 million in 2024. The number of aircrafts that were operating in the country in 2014
was around 359 whereas today, we have 840 aircrafts operating in the country,
making 4,000 journeys across the world every single day.

And, look at the number of airports. Just now some Members have also
highlighted that number, which is 74. From 74 airports in 2014, it has increased to a
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staggering number of 159 in 2025, and still counting. This is the kind of growth which
no other country in the last ten years would have withessed. Many countries are
similar to India in the financial stages. Some are having very similar conditions. But
the kind of growth that India has seen is because of the vision and the mission of one
man, that is, our hon. Prime Minister, Narendra Modi ji. The year-on-year growth that
civil aviation has seen is 9.7 per cent CAGR. Many Departments try to achieve this
growth, but we can proudly say that the Civil Aviation has achieved this kind of
growth. The mission behind the drive for our Prime Minister has also been one
mantra, which is ‘hawaai chappal se hawaai jahaaj ka safar. Many people have
spoken about it. They might have different minds on why we are talking about it. But,
has that mantra ever been thought about before 2014? Why was it not spoken in such
a way ? Before 2014 also, we had civil aviation in the country. We had planes moving
in the country. We had aspirational citizens of the country who wanted to dream
about flying in the airplane. But it was only after Narendra Modi ji came into picture
that he envisioned that civil aviation should not be an exclusive way of travel, it should
be an inclusive way of travel. Every one of the country should aspire to travel by air.
And that is where this mantra has propelled the Government to bring in many
changes, to bring in many good schemes, so that we can fulfill the ambitions, the
aspirations, the dreams of the common man of this country. Just like a flight takes
off, Narendra Modi ji wanted to give the 140 crore people of this country the wings to
fly, the wings for their dreams to fly in this country. And we have done that through
the UDAN scheme, Udey Desh Ka Aam Nagarik, a revolutionary scheme. | would like
to once again say that what we have done for civil aviation, what this NDA
Government has done in the last 10 years for civil aviation, is not just renovation.
There were many airports in the country we wanted to renovate to increase the
capacity. But it is not just renovation. What NDA Government has done for civil
aviation is, it brought in a revolution in the country for civil aviation. That is what we
have proudly done. That revolution was done through the airports, through the
airlines. And it was a very challenging period also. A couple of big airlines exited the
industry. Go Air and Jet Airways have gone bankrupt. On the other side, you have
seen Covid, which hit majorly the civil aviation industry. At one point of time, all
hundreds of planes moving in the country were just grounded. Even with these kinds
of challenges, | have just given you the numbers, how exponentially civil aviation has
grown in this country. So, | would once again use the floor of the House to thank our
hon. Prime Minister for the continuous support that he has given through his vision,
for continuously encouraging us. In fact, you would see, the two Ministers, we are
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both sitting here, the Minister for Civil Aviation and the Minister of State for Civil
Aviation, Murlidhar Mohol ji, who comes from Pune, we are both very young today.
The reason our Prime Minister has given us the responsibility of driving civil aviation is
he feels that civil aviation requires young blood today. Whatever growth we have
seen in the last ten years is still the beginning. We need new ideas. We need new
ways of dealing with this. We need harmonization with the international standards.
And it is with that approach that the Government is trying to keep the momentum that
we have achieved in civil aviation and will continue to move it forward. One other
major challenge that we see, which many people also talk about, is the airfares.
Airfares is not just an issue where we have one single point of approach by saying that
we can do this, we can bring the airfares down. Civil aviation is a global subject
today. We do domestic travel, but we do international travel also. Flights travel from
Delhi to New York. Flights travel from Mumbai to Australia. So, it is the harmonization
that is required across the international jurisdictions.

It was in 2001 when aircraft leasing business was also growing. That was when
the international leasing industries, airlines and Governments came together to do
something more to harmonise the whole industry across countries. This was an issue
which was majorly faced by the leasing industries. Because the lessor was sitting in
one country; the banks, who were trying to facilitate the lease, were sitting in another
country; and the airlines which want to operate were sitting in another country. They
all had multiple jurisdictions in their own countries trying to deal with this leasing
business. That became a challenge internationally for the airlines, the industry and the
banking sector. It was in 2001 when the Cape Town Convention happened. One of
the reasons for this was just how to facilitate the leasing industry and bring all the
countries on board and create a uniform legislation which everyone can follow. There
were three protocols which were discussed. One was regarding the space industry.
The second was regarding the railway industry. And the other one was regarding the
aircraft objects industry. In 2001, the Convention happened, protocols were
discussed and deliberated and protocols were also formulated. But India initially was
not a signatory of this. In 2001, everything happened. By 2005, pressure was building
up on India that it also had to assent to this Protocol and Convention because the
leasing business was growing at that time. | have to tell you that civil aviation is a very
price-sensitive industry. We all want more planes to come into the industry and more
planes to fly in our skies. But every plane is very, very expensive. For you to purchase
a plane as a company, it puts a lot of financial stress on your balance-sheets which
was why there was a lot of encouragement towards the leasing industry. And around
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this time -- 1990s and 2000s, a lot of nationalisation was happening with the air
carriers -- they were all becoming privatised. There were many countries like France.
You had British Airways which the Government was holding before. They all were
privatised. Once privatisation happened, the way they wanted to operate was through
leasing model. In 2005, pressure started building up. India at that time was thinking
how to bring the Cape Town Convention into effect in India also. It took the opinion of
the Law Ministry at that time. The Law Ministry was of the opinion that we don’t need
to have a separate law in the country and we can go with ratifying it through the
Cabinet itself. In 2007, the Cabinet ratified it. India signed the papers. It sent the
declaration to the International Civil Aviation Authority. And by 2008, things were in
place. But we did not have any legislation yet. We were just a signatory to the Cape
Town Convention and the Aircraft Protocol. We had a small mechanism within
ourselves that we agreed to have this kind of system in India. Things started
happening and leasing business grew. In 2015, we had observed that there were
some inconsistencies happening in the industry. In 2015, Spice Jet defaulted on a
couple of lessors’” payments at that time. The lessors were very eager to get their
money back. They had this IDERA Agreement which actually gives them the right to
take back the aircraft in case of any default of payments. But when they were trying to
invoke IDERA, the DGCA which is the official authority to manage these kinds of
things, they were of the opinion that there was no legislation which was backing them
to invoke IDERA. At that time, the easiest thing to do was to change the Aircraft
Rules. Through the Aircraft Rules, the DGCA was given the power to invoke IDERA
and a temporary solution was formulated at that time. In 2016, the Insolvency and
Bankruptcy Code came into place which was dealing with insolvency and bankruptcy
in a blanket way of all the companies. After that in 2019, Jet Airways went bankrupt.
But when Jet Airways went bankrupt and the NCLT wanted to put the moratorium,
the lessors were a little bit aware of the picture what might happen. They invoked
IDERA and took all the planes. They deregistered them through the DGCA and took
them back.

So, what could have been a very big problem at that time, because of the
quick readiness of the lessors, we were able to avoid it. But, still, things were moving
according to the rules and just the general signatory that we have. Then, GoAir also
went bankrupt. When GoAir went bankrupt, the NCLT put a moratorium and it said
this time DGCA won't get the planes deregistered. So, many of the planes which
were supposed to be taken back by the lessors were sitting on the ground. They were
not being able to maintain the aircrafts. So, there was general loss the industry had
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felt. Now, from all these examples that | have mentioned, what was observed by the
industry, the airlines, the banks and everyone else was that there was no proper
legislation in the country. There were a lot of inconsistencies happening. There were a
lot of interpretations from different people in a different way. So, there was no
common legislation which was dealing with the leasing industry. And this whole thing
led to a drop in the Cape Town Convention Compliance Index, which is being
maintained by Aviation Working Group across the globe. More than 400 stakeholders
are part of it and they maintain a score and India's score went down to 50. Just to
give an example on where we stand, Singapore has up to 92 and the US has around
90. Some of the countries, which really regularly deal with this leasing industry, try to
maintain above 90. We were suddenly dropped to 50. Now, what this created was a
ripple effect that once the score goes down, the leasing costs go up because nobody
finds it more attractive to come to India and lease their planes. Now, if leasing costs
go up and if you want to lease more planes, it becomes harder on you to lease these
planes. If you have more hardships in leasing these planes, you will have less number
of fleet operating; with less number of fleet operating and more demand — the kind of
demand we are setting on the other side in the country — of these planes for having
passengers travel on them, air prices also rise up. So, everything is interlinked with
one another. That is why, the whole reason we are bringing this Bill is to give force of
law to the Cape Town Convention and the protocol. So, that is what it is; if you see
the majority of the Act also, other than giving it the force of law, it contains the Cape
Town Convention, it contains the aircraft protocol, and the declaration which we are
signing and abiding ourselves to both the Convention and the protocol as a signatory
to International Civil Aviation Organization. That is the major gist of this. You can look
at the airlines and their comments on how they feel about this leasing industry
business, which is going on. Air India has said that, upon enactment of this
legislation, we improve India's compliance score in AWG's outlook, making Indian
airlines eligible for CTC discount, which will significantly reduce leasing costs by
approximately 8 to 10 per cent. So, once by getting this Act into place, you are
reducing the leasing cost by 8 to 10 per cent. Now, these are the costs which are
going to trickle down to the passengers and also the airfares. That is why this
becomes very, very important for us. ...(Interruptions)... Indigo also! It said that in
the absence of legislation, it might be possible that other lessors may reduce their
exposure in India or increase their pricing further between another 5 and 10 per cent,
over and above, and to the increase of 15 per cent. They also have a very similar
picture in mind. Akasa Air has said that in the absence of legislation, lease rates may
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increase by an additional USD 15,000 per month, and SLB gains drop by an additional
USD 1.5 million per aircraft over the already higher rates. So, they all are indicating
that if you don't have the legislation, you are basically paying high rates, and you are
at a disadvantage compared to other countries. This is the time civil aviation is
growing in India. You need to have proper legislations in place so that we can bring in
more planes into the country. So, this was the idea from the industry also. One of the
Members asked as to how the industry is reacting and how the airlines are reacting to
this legislation. They are very eagerly waiting that as soon as we pass this Bill here,
followed by the Lok Sabha and it becomes an Act, they will be getting the advantage,
through which, they can trickle down the advantage to the passengers of this
country. More than that, | have talked about the AWG score also, which is up to 50
NOW.

There is a slight improvement up to 62. But we are aiming to reach up to 90 so
that the leasing business also flourishes. Also, with the support of our hon. Prime
Minister, Gift City, was done in Gujarat. We also have specific incentives which were
given so that we can have the leasing industry in the country itself. Now, one, you can
have the leasing industry outside where Ireland takes a very good advantage. Ireland
has a very good leasing industry hub in the whole world. Dubai has also taken a
certain lead in that industry. Singapore also has taken a certain lead in this industry.
Now, our hon. Prime Minister has come to the thought as to why should we not have
our own leasing industry. We are leasing so many planes every year. | have talked
about 840 planes operating in our Indian skies and 86.4 per cent of those planes are
in the leasing model today. The airlines prefer to go into the leasing model. Now,
when they lease, they go to other countries and lease. When you go to other
countries and lease, forex trading also happens there. So, you lose out on that. The
costs added up in the forex also come down basically onto the passenger. Therefore,
our Prime Minister thought that we should have the leasing industry here and, based
on that, many incentives have been given in the Gift City like exemption on income tax
for the sale of equity shares of IFSC entities involved in aircraft leasing subject to
specific conditions, exemption of dividend income for units engaged in aircraft leasing
at the IFSC and 100 per cent tax holiday for first ten years of operations. So, many of
these incentives have been clubbed together so that we can encourage the local
industry to also cater for leasing business. Through this, we have done many
significant strides also. 33 aircraft leasing entities have been registered by January
31, 2025, leasing 146 aviation assets including 75 aircrafts and 71 engines. So, we
have made significant progress in this industry. But, everywhere, when we talk about
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leasing in the Indian landscape, everyone requested asking when we are going to
have the legislation. It is because no matter how far you travel down this road, always
the roadblock that they seem to face or the doubt, the confusion which they seem to
raise was because of not having the legal backing to this kind of legislation.
Therefore, this is what we aim to bring through this Act. ...(Interruptions)..

SHRI JAIRAM RAMESH (Karnataka): Indian leasing companies or foreign leasing
companies ?

SHRI KINJARAPU RAMMOHAN NAIDU: It is both. We are not differentiating between
Indian and foreign leasing companies but this is definitely going to give a boost for the
Indian leasing companies also because for the Indian leasing companies, -- just now
Sanjayji has also mentioned — anyway, the whole backing comes from the banking
industry. That is where the money comes from. Even for the banking industry, it is for
them to see how to support this industry because for them risk is also involved. For
them, it is important to have legislation in place because without the legislation, how
will the industry perform? Take one other example, the Securitization and Asset
Reconstruction of Financial Assets and Enforcement of Security Instructions Act,
2002. This SARFAESI Act does not apply to aircraft. Again, there was a need for
some Act to give that backing so that the banking industry feels that they can be a
little more profitable in entering into the aircraft business. So, the CTC Bill, which is
this Bill, is intended to give protection to security interests by which financiers like the
banks would be comfortable in financing aviation assets also. So, there are multiple
benefits that we are getting just by giving legal force of law to the whole Cape Town
Convention. Through this, we also see that the whole leasing industry is also going to
increase. There are a lot of requirements from the airline side also, just like | have
mentioned, how they all want to improve the leasing business in the country. There
are many different things which are dependent on the leasing like the sale and
leaseback model, which is another part of the leasing industry. The airlines are also
trying to purchase the aircraft first, then sell it and then lease back from the same guy.
This is a model which Indigo has been successfully operating today. Out of 397
aircraft that they have bought, 350 have been put under the SLB model, where they
have sold these 350 back to someone and then leased from there. The industry and
the leasing processes which are gaining momentum all need this kind of Act in place.
Definitely, this is going to give a lot of push to the whole civil aviation in the country.
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And on top of this, many other questions have also been raised during the
discussion on this by many of the Members. An important one is, how it deals with
the inconsistencies of the Insolvency and Bankruptcy Code because that is the major
relation this one has. IBC code, in general, deals with the insolvency and bankruptcy
of companies. They have the NCLT and they have a certain way of dealing with it.
But now with aircraft also coming into that ambit, it created a lot of confusion for the
lessors who wanted to lease. A simple way of explaining it is—what was happening
before, if not for the Bill——now if you are trying to rent a house from an owner and you
have to pay someone some kind of money and if you are not paying, the person who
you owe the money is going back to the owner of the house and asking him for the
money. This is a strange combination that has arisen because of the Insolvency and
Bankruptcy Code in respect to aircraft. So there was supposed to be some kind of
clarity with the airline industry and that is what we have brought in through the CTC
Bill. This is going to create a lot of clarity on how the whole leasing industry should
function. Also, especially, when there is a problem of insolvency in the country
regarding the airlines, then, this Bill can come into effect. There is a period of 60
days, two calendar months, within which you can settle all the dues and the lessors
can take their planes back, which they rightfully owned. It was very important to
create that kind of differentiation between the Insolvency and Bankruptcy Code and
the Cape Town Convention and that is what we have done here. How are the
domestic laws protected under this Bill? This Bill gives force of law to international
obligations of India arising from the accession of concession, convention and
protocol, like | have already said. It has also been provided that the Bill, in addition to
the provisions of the Bill, provides adequate protection to the existing domestic laws
by overriding only such provisions which are inconsistent with the already acceded
treaties. So, it is not going into any domain which is not related to aircraft objects.
Only when the aircraft objects come into place, this Bill will come into effect. The
Insolvency and Bankruptcy Code deals with many bigger things. So we are not
entering into all the things that Insolvency and Bankruptcy Code deals with. We are
only saying that whenever there is an aircraft object coming into place, then, this Bill
is going to prevail and this Bill is going to look after the things on how to deal with the
aircraft objects.

Sir, just now Jairamji has also asked about international and domestic lessors.
We have answered that. There is no differentiation, lessor is a lessor. From our side,
we want the domestic lessors also to come more and more. This Bill is going to give
that kind of strong protection to the domestic lessors also so that they can come into
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the industry. How does it protect the smaller airlines? Just like | said, if the leasing
industry improves, even for the smaller people running smaller aircraft, smaller airline
operators, they also will find it more and more incentivized for them to lease planes.
Without this, just with the compliance report very low, the CTC index very low, it
becomes very hard for the smaller people also to lease any plane. With this, the
smaller airlines can lease much higher number of planes and then with the more
number of planes, automatically, it gives a boost to both the airline operators and also
the civil aviation market. Now what is the role of DGCA in all of this? Through the Bill
only, we have mentioned that DGCA becomes the domestic registry. There is an
international registry at the ICAO and the domestic registry is going to be maintained
by the Central Government, especially, the division of DGCA. Now, through the Bill,
we have also created a provision that all the airline operators have to regularly intimate
the DGCA on how many dues are still pending with what kind of lessors on plane
basis. Not just overall from the airline point of view, but plane-by-plane, whatever
anyone is leasing from any lessor, they have to periodically intimate the DGCA. They
have to keep a list of all the dues they have with all the lessors. That registry is going
to be maintained. Even for the lessors, they have to also continuously intimate about
the activity that they are doing in the country. This will create a lot of security for both
the lessors, lessees and the overall aviation market also because there has been a lot
of confusion in this area. It has been a grey area for some time.

3.00 P.M.

Now, with the bringing of this Bill, definitely, it is going to create a lot more clarity.
And, we hope this is going to give a lot of push for the leasing industry, which is the
need of the hour. There is an immediate need for this Bill to be there in the industry,
Sir. It is with this speed that we wanted to bring it. And, | am very happy that many
of the hon. Members, who have spoken on this Bill, understand the seriousness of
this and they have supported it. There have been many hon. Members who have
taken the opportunity of this Bill, to talk about some local issues, some of their airport
issues, some of the connectivity issues also and it is very difficult to answer each and
every hon. Member individually, but | would like to mention some States. One was
Bihar. They have mentioned about not having an international airport, other than Gaya
International Airport. | will come to some of the States. Bihar has a very peculiar
situation. Bihar has Patna. In the capital city, there are two airports at present. One is
the Patna Airport and also Bihta Airport which we are trying to develop as it is a civil
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enclave. It is an Air Force Airport and we have taken some land and we want to
develop. Even though both will be operating, we can't do international planes
because of the fixed runway length there. We can't run wide-body aircrafts there.
That is why in the interest of Bihar and the citizens there, we want to create an
international airport. And, | would like to thank the hon. Finance Minister for
specifically mentioning it in the Budget that we will be creating an international airport
near Patna in Bihar. And from our side, civil aviation side, we are looking at all the
possible locations and we will choose one of the best locations near Patna and from
where international planes can fly from the city of Patna. And that is the intention with
which we are moving. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Please take your seat.

SHRI KINJARAPU RAMMOHAN NAIDU: | will come to all the States. Please give me
some time. | know this is the most interesting aspect, Sir. The Bill is there, definitely,
but the aspiration is for the local demand in the local airports. And, other than this,
we are developing Darbhanga Airport with a cost of more than Rs.1400 crores, we
have put in. The work is going on. Purnia Airport also, we are developing right now.
There has been cooperation from the State Government in respect to land that is
required. We are presently constructing it. And, by August or September, we see that
the terminal is going to finish. Definitely, we are going to start operations from Purnia
Airport also. And, we have already started constructing building. Then, we have
other airports. Let me take the State of Telangana now. In Telangana, we have taken
a historical decision of granting in-principle approval including site clearance, for
airport in Warangal, Sir. Warangal used to be one of the biggest airports in the
country, during pre-independence era. And, after some time, there used to be
Vayudoot Airlines flying from there. But, because of different reasons, the Airport
stopped functioning in 1980s. Since then, there has been a strong demand from the
locals to start airport and now, with the support of State Government, with the proper
vision of the Central Government, we were able to grant the site clearance and very
soon we are going to start the work at Warangal Airport. We plan to build one of the
best airports in the country in Warangal. The Telangana Government also has a
demand for many other areas and, with the cooperation and support from the State
Government, we are going to see if we get the required piece of land in the required
area. Then, Sir, we will also look into all the other areas including the State of Kerala.
| am coming to your point, Sir, regarding Kerala. In Kerala, one Kannur Airport, right
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from Chief Minister to hon. Members here, both Lok Sabha, Rajya Sabha, have been
asking for Point-of-Call from that Airport. Kerala is the only State where they have
three airports which already have Point-of-Call. They are: Trivandrum, Kochi and
Calicut and international flights are operating properly and some domestic flights also
are flying from Kannur Airport, Sir. About Point-of-Call, definitely, there are many
requests from across the country. We need to have a balanced approach for all the
other States. So, definitely we will look into it. But, it has to be a balanced approach
by considering all States. The only thing that the Government has here, and | will be
very honest and open with you, is this. Sir, there are two things; One, we want to
have our own Indian airports to function as hubs. Now, you see, in the Gulf,
Singapore, Turkey and all these countries, they are trying to grow their own airports at
the cost of our Indian airports, because they are trying to take the passenger traffic
from here, take them to their own countries and from there, they are trying to connect
to the whole world. What we want to see is, India having its own hubs in the country
itself, so that they can also flourish. Now, we are at a strategical location for the East
and the West where people from the West can use India as the hub. Now, unless we
try to improve hubs in the country, we can't be able to facilitate for that and, if you
start diverting our traffic to all other areas, then it becomes very difficult for our Indian
airports to grow at that stage. And, the second thing is that we want to protect Indian
carriers operating from India. So, we have an obligation to improve the
competitiveness of Indian carriers as well. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, Mr. Wilson.

SHRI KINJARAPU RAMMOHAN NAIDU: So, it is with these two considerations in
mind that we need to take a balanced approach when thinking about adding a Point
of Call for a new destination. However, | agree with the demand, as it is a
longstanding request from across the country. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rahim, please take your seat.

SHRI KINJARAPU RAMMOHAN NAIDU: And, we are going to see what best we can
do. We have done a lot for the State of Kerala also and we will continuously keep
doing so. Our support for Kerala is continuously going to be there from the Ministry of
Civil Aviation. We want all the airports to grow.
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And, one challenge about the Haj, that has been addressed, was mentioned.
For the Haj, every year there is a tender by the Ministry of Minority Affairs for all the
airports on how many people need to be carried to the Haj. The bidding, which
happens at that level, is a very transparent and accountable way of handling Haj-
related logistics. ...(Interruptions )... That is how the bidders came in. It was through
the process how they were selected.

One interesting thing about Calicut is that we are trying to extend the runway.
Once the runway is extended, wide-body aircraft will also be able to operate from
there. We will then return to the situation before. Due to an incident that occurred at
the Calicut airport, we wanted to avoid having a tabletop airport. Instead, we wanted
to extend the runway. The Ministry is continuously reviewing the situation, and we
want to complete the work as soon as possible, which will improve the airport
situation in Calicut.

Other than that, our hon. Members from Odisha have also requested for many
other airports. ...(Interruptions)... We are thoroughly assessing all the requests that
we are getting. The only thing we see is the economic feasibility and also the technical
feasibility of the land. Then, we start moving on. | have already told that from 74
airports, we have moved on to 159 airports. Only because of the support, which the
Ministry of Civil Aviation is able to give, we have been able to increase this. We are not
restricting people from having airports. But definitely, the support has to come from
the State Government also in providing the land. Today, we are also seeing that major
cities like Bangalore, Delhi, Mumbai, Chennai, Kolkata, require a second airport. We
have come to that stage where all the metropolitan cities are getting saturated and
require new airports. In Mumbai, the existing airport is at Santa Cruz. Now, we are
building Navi Mumbai Airport. ...(Interruptions )...

St STUTAfS: i, 98 &Y 3T H 91 7 Y|

SHRI KINJARAPU RAMMOHAN NAIDU: Delhi is having the IGI Airport.
...(Interruptions )... And, another airport is going to come up. Bangalore has already
been discussing for a new airport there. The State Government is proactively moving
and selecting some sites for that. ...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please take your seat. The Chair has not allowed you.
...(Interruptions )...
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SHRI KINJARAPU RAMMOHAN NAIDU: Bhubaneswar is also trying to have an
additional airport in Puri. They have selected some land and are trying to move in
Puri. In Chennai also, the Parandur Airport is coming up.

So far as West Bengal is concerned, | would like to make a request that
Kolkata Airport also needs another one right now, being a metropolitan city and a very
important city in the country. So, the State Government should look at having an
alternate airport, a second airport, which caters to the city of Kolkata because that is
very much required today. Unless you start moving in that direction today, unless you
start providing that land, it will become very difficult in the future. So, like other
metropolitan cities are moving in that direction, | would request States and the
Governments there to thoroughly look at this. This is a requirement not just for today,
but for the future also. | would use this forum to request through the hon. Members to
their respective States. ...(Interruptions)...

MR. CHAIRMAN: Please, Mr. Wilson.

SHRI KINJARAPU RAMMOHAN NAIDU: Please support the idea of creating more
airports. Sir, we are with the idea that in the next five years, we can build 50 more
airports. And, | would also like to thank the hon. Finance Minister that the UDAAN
scheme, which has been there for 10 years from 2016 to 2026, because of the way it
has revolutionized and democratized air travel in the country, has been extended for
another 10 years from 2026 to 2036. So, we are going to see an expanded UDAAN
scheme through which we want to create 120 new destinations in the country. We
want to make 4 crore people travel under the UDAAN scheme, which is going to give
much more access to the citizens of this country.

So, we have grand plans coming in the future also. And, to achieve this, we
also require the support of the State Governments in providing land and also in trying
to acquire the land. So, if the States can be proactive in this area, then, definitely
from the Central Government and the Ministry of Civil Aviation, we will provide all the
necessary support. We do not see any politics in this area. We just want the country
to thrive. We just want the country to become number one in civil aviation, not just in
terms of hub and connectivity but also in giving accessible, comfortable and
convenient travel to the passengers. We have started one initiative under the UDAN
scheme, where, Sir, we have connected the unserved and underserved airports of
this country. Where there were no flights travelling at all, there was a challenge on
how to connect these airports and it was through that vision that the UDAN Scheme
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came into place. And, after UDAN Scheme came into place, we have started more
than 642 routes in this country where no planes were operating earlier. No airlines
were trying to take up those routes. But through the Viability Gap Funding under
UDAN Scheme, development of those airports and by creating such infrastructure
that people and planes can move from that area, we have been able to start 600
more routes in those areas. And, now, we have taken certain inspiration from UDAN
Scheme also. You may agree or not agree, -- some people in this House -- but after
the the UDAN Scheme, a lot of people from the lower middle class and a lot of people
who are migrant labours working in different countries, they all have started using air
travel. What used to be a travel by train, now they are doing it by plane. Now, there
has been a lot of debate on the prices in the airports also. Taking inspiration from the
UDAN Scheme, we have started Udaan Yatri Cafe at the airports also, where we are
providing water bottle for 10 rupees, tea, coffee for 20 rupees and samosa for 20
rupees. This is the first kind of initiative and | don't think even the railways will have
these kind of prices what airports are trying to give today. We have started in Kolkata
which is doing record number of sales. We have started in Chennai. We have started
in Ahmedabad. We are starting in eight more airports. We want to do it in each and
every airport of this country. In each and every airport of this country we want to have
a stall, so that, at least if someone wants to buy something, he doesn't feel that he
can't have anything here. Even though airports are supposed to be facilitating for the
travel, we are ensuring that at least in this sense, he doesn't go hungry at the airport.
So, we are creating these Udaan Yatri cafes, which have been successfully done,
under this initiative, and in future, we are going to make it possible in all these things.
When it comes to airfare, | know it is a very contentious topic of discussion for all the
Members. | have already told you that when it comes to airfares, it is a work in
progress and a lot of things need to come into place. If you try to break up the airfare
itself, there will be hundreds of things which try to affect the airfares, right from the
fuel prices, the kind of leasing charges that are taken, the MRO costs that are
involved to the kind of people that get involved in maintaining the aircraft. So many
things are there. So capping the airfares and trying to have a one-stop approach is
not followed by any country. We are trying to follow dynamic fare pricing. And,
definitely, in that if there is anything, for example, malpractices are there or
misutilization or taking advantage of the market is there, definitely, the Ministry of
Civil Aviation is going to take necessary action. We are going to ensure that those
kind of situations do not arise. But for having planes or airlines run in the country and
providing those connections, it is important for us to have a balanced approach in all
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of this, Sir. And you have seen that all the airlines, if you look at their financials,
except for Indigo, all of them are having negative balance sheets right now. So, it is
important to see that the airlines also perform. If you take out one airline, let us say, if
you make it non-viable for one airline and if they go bankrupt, and if 200 of their
planes don't perform in the country, then how many cities get disconnected now.
How many of the routes don't get facilitated now ? So, it is important for us to think on
a long term and try to see how collectively we can grow so that the airfares are also
reasonable, the air travel continuously grows, and also the industry creates a lot of
job creation for the youth who are very passionate about civil aviation in the country.
And | would once again, on behalf of myself and the MOS, Shri Murlidhar Mohol, like
to seek the full-fledged support of this House in this Sir. ...(Interruptions )..

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions).. Mr. Wilson, this is not
proper.

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, since it is our ex-Prime Minister, Deve
Gowda ji’s constituency, for Hasan Airport, we are continuously trying to push it from
our side. The State Government also needs to step up in that area. We are trying to
do our best so that we can complete it on time. So | just wanted to give these
remarks to the hon. ex-Prime Minister.

With this, | would like to ask for each and everyone's support in this Bill. This is
a very important Bill which the industry needs today; and everyone, each and
everyone, from the industry is going to appreciate the way this is going to change the
aviation landscape in the country. So, once again, | would like to sincerely request for
the support.

Sir, with these words, | would like to conclude.

2l ITHTAR: [ R AT T D1 STd1d TeH g3l 3fF 8H Al 3 9, $9D
Ugel AT TAaidl &1 $© AoleM & AT Bl query 2| AT Ter3irdl|

feraer & =ran (3ft AférepTol @@= : AR, U8 99 9o 4 wdfda o =1€1 &, offdT #37 Sit
q foaR 9 SR fow, s 8’ &1 576 far T iR a=1s enfe |9 SHrel &1
f57er foram 11| 59 fofg # S9! g=are <d1 B, <fdh 1 foR1 578 QaRule a=mat a1
g, 99 SNIE FA1ged el ol § U ISTERT ST I1edl gl 3 @l # a1 ffas +f
TS B I1 I & Rae He9 81, IS 37109 Ad & H BIRR dkd ARBRI
ofe 81, 99 ffrel Y Uh-Th g 3T STl B U B9IR UdhS STHIT IRBR STh]
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TSN fhIT ISP 918 4t 98 I97d T 999 Il SHP 918 89 ¥ Td-He I Hhe
TR T4 g7 fSaTI SHF 918 T8 even fafesT 999 & forv aaR =121 o, ot fafesw
g H U 894 Hag df 3R fAfesy ¥t 9 751 fhx amsfesr &1 o =81 o1, g9
TSI BT Saord Yt HxaT AT S9F 91 fY 99 "R H compound STl B
I fear, it st @ ®l &M A AT € &R 981 & TIRUIC dl JRefm A fyerdt
21 99 1 IS &A1 I |G 7 & 19 IB17 U 3MMEH! Bl, DI T R YA
AT AT PV 7, B & (g1 98 3 fa7 H U IR 1l 2 31K %R 919 4 M9 81 1l 6
I8 eI 3R 81 3R VA AN Pl ShR... BF ANl 1 3P foly Reawve o, urgH
AR 31 A1 dlex foran, Arag ATEd &l A ey forar, SaifiRifeer vH. [femr sit
HI WY ofex foran| g9 forg # 4 A1t | BT SR @ g1 RTIR A GT &§ - IE

HTelH T8l 2|
o} STUTIf: 31T 910, I Gl BRI

it q‘%ﬁb‘l\‘fjﬁ QO Y, 319 ﬁﬁl’i’l Je dgd interesting %\rl It is the longest airport in
Karnataka after Bangalore. S¥i1TeTY & YT H3IT Sil &1 IR HeAQil ([t Iax| d
I81 3AfoTY I, HRifd I8 biggest, lengthiest runway 21 d T8I F AR Y, AR
14, Eﬂﬂ?TFQI T8I IR 31U contribution ThR T ART HAfTIS HEF{EF?[TIT%I ESEI
e U N S a8 e A v o) & R o el 3 S fa, R @l Y e @)

o STUUTI: g=aTe |

i} AfeTRTo @I IR, § BIg el ol 78] el BT §

SN ST : Y= 19T 97 §d7 <7

SHRI MALLIKARJUN KHARGE: This is public contribution. ...(Interruptions)... 349
TRIT & T & contribution ®T dTs H 96 B W T3 Tt 1, ofes § 39 Hee §
B oick forg R8T g1 H 391 81 oicx 7181 fofd &1 g, dfed 314 Usel Sl #3ll 9,
ID! Al ofe forar g1 ugel 341 YT dTel &1 SIS H Beqi| daily T FelTse o,
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it SuUTafer: AT, F81, 3= 319+ 91 IR A 971 1 ....(FIH)....
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i fdhorTg I TS W), IR 3RR, GRS 7 Gagil QIR Bl b
foma, TR 57 TRI% | ]I IHP IR H passionately ST, H HaT1 A8l § 14 S91
H S 150 QIRUICE 99, 39 GHT | 941 & AN A1l 8% I Ta-He o Ia- &
passionately e QW:I@ g fop T8 R e T PV Tl g3l gl Everywhere people
have donated their land. State Governments have come into picture. They have taken

that airport building very, very seriously. With everyone's cooperation only, we have
built it. It is not just one Government or one person doing anything everywhere. We
have received the request and we are trying to do our best. We speak to the airlines.
Every now and then, when hon. Members in the House and outside the House meet
me, their whole aspiration is to get their place connected. Now, this is the way India
is operating today. We have these airports located at all these locations. Now, there
are not much planes that we can cater to the demand today. So, to cater to the
demand, we need more number of planes. We are continuously discussing it with the
airlines to give better connectivity where the demand is there. And, for Kalaburagi
also, we are trying to facilitate the connection. We were talking about the ex-Prime

Minister. ST ¥ mention AT fhaT, RIifP T8 T Ta-HE BT -- IR, AT T
A A 91 HRb BT Bl ST B H ATl FETIdl SIToTg| 14T MY Tedi
P 979 BN I8 U, IAH TSI < SIU ....(FILT)... 399 ) 201S! geg B Il

MR. DEPUTY CHAIRMAN: Now, the discussion is over. The question is:

"That the Bill to provide for protection of interests in aircraft objects and to
implement the Convention on International Interests in Mobile Equipment and the
Protocol to the Convention on International Interests in Mobile Equipment on Matters
Specific to Aircraft Equipment, each signed at Cape Town on 16th November, 2001
and for matters connected therewith or incidental thereto, be taken into
consideration."

The motion was adopted.
MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration of
the Bill.

Clauses 2 to 5 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there is one Amendment (No.2) by Dr. John
Brittas. He is not present.
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Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Insertion of new Clause 6A. There is one
Amendment (No.5) for insertion of new Clause éA by Dr. V. Sivadasan. Are you

moving ?
DR. V. SIVADASAN (Kerala): Yes, Sir, | move:

(No.5) That at page 3, after line 12, the following new section be inserted, namely :—

“6A.(1) No aircraft shall be deregistered or Protection of
repossessed under this Act unless a certificate of Workers™ Rights in
compliance is issued by the Directorate General of Aircraft Ownership
Civil Aviation (DGCA), confirming that all workers' and Leasing
wages, dues, and social security benefits have Agreements.

been paid in full.
(2) In case of insolvency or financial distress,
workers of the concerned airline shall have first

right over the assets and receivables before any
foreign or domestic creditor claims.”

The question was put and the motion was negative.
Clauses 7 to 9 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No.3) by
Dr. John Brittas. He is not present.

Clause 10 was added to the Bill.
MR. DEPUTY CHAIRMAN: In Clause 11, there are two Amendments: Amendment
(No.1) by Shri A.A. Rahim and Amendment (No.4) by Dr. John Brittas. Dr. John

Brittas is not present. Shri A.A. Rahim, are you moving the Amendment?

SHRI A.A. RAHIM (Kerala): Yes, Sir. | move:
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(No.1) That at page 4, line 14, for the words, “the Central Government may make”,
the words, “The Central Government may, with the prior approval of both the Houses
of Parliament, make,”, be substituted.

The question was put and the motion was negatived.

Clause 11 was added to the Bill.
Clause 12, the First Schedule, the Second Schedule and the Third Schedule were
added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Kinjarapu Rammohan Naidu to move that the
Bill be passed.

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, | move:
“That the Bill be passed.”

The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: Now, we shall take up the "Tribhuvan" Sahkari University

Bill, 2025. Shri Murlidhar Mohol to move a motion for consideration of the
"Tribhuvan" Sahkari University Bill, 2025.

7 SR H: AR, Hid-c 71 B8l 5?2
2} TR 37T pidic #3193 &

The “Tribhuvan” Sahkari University Bill, 2025
AEHINT WA H oG H3l, TAT AR fr4 W3rera § 7 #4541 (37 qRefeR
AEIe): WGy, § URATd Bl g

"o SXETCIC A Wl AT, 3Mvig, " FHad" AeeR) Yiae! & a4
ST favafaenerd o WITHT B 3R S MK Y A8 BT A¥AT DN HR; TghRI
&3 H Tl SR Tag fR1ef qAT YRIET0T G &HR-; EbRI ATHU 3R [
DI AT B AAT WEBR A AHlg' &b S Bl FARAT BRA b HA H g9H J1gD
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